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IN TH.E CENTRAL AP!I1INlSTRATIVE THIBul::t~L, 

J' WH PUR BENCH, J' CDr:! l:VR 

Date of order: :1:1· o~· ~C/IJg__ 

Kamlesh Gamet1 S/o Late Shri Roop Singh Gameti, aged about 

.. 

22 years, resident of Quarcer No. 6, Ty:pe-2, Head Post Office, 
New Colony, Dungarpur {Raj • ) 

'I'he late fatner of the applicant was holding the pos·t 

of snorting Assistant, Rail Mail Services, Dung·arpur • 

••• Appl:,icant. 

VERsus· 

1. union of India through tne Secretary, 

Ministry of Tele-communication, Postal Department, 

Dak Bhawan, Parliament Street, New Delhi. 

The Post Master General {Director), 

Rajasthan Circle, Jaipur {Raj.). 

l'he superintendent, 

Railway Hail services ••J -Di v ... , Ahmer (Raj • } 

••• Respondents. 

l11X. Harish .. l(urohit, Counsel for the ap.f!lic;ant. 

Mr. s. J'odf}a, Adv. Brief holder for 

~~. Ravi.Bhansali, counsel for tne respondents. 

f_ORAM: 

H>J.N' B~ L".lf..;. .. J .K. KAUSHIK, JUDICIAL MEMBER. 

ORDER 

In this application, the applicant claims for the 

appointment on compassionate ground, was rejected mainly 

•• 2 •• 

_J 



•• 2 •• 
ground of 

on th~grant of Family Pension and Payment of Retiral Benefits 

by a cyclostyle order and a direction has been sought for 

quashing of the impugned· order of rejection dated 29.03.2001 

(Annexure A/1) and also for direction to the respondents to 

provide appointment to the applicant on compassionate ground. 

2. At tne out-set both the counsel for the respondents 

have submitted that the controversy involved in this case 
-y:-
•'-= -&is been adjudicated upon and is squarely covered by the 

judgement dated 15.02.2002 of this Hon'ble Tribunal in 

O.A. no. 82/2001 - Sukh Dev Vs. Union of India and Ors. 

and the present case may also be disposed of in the light of 
t-

direction given in said case. 

3. In view of the submissions made by the learned counsel 

for toe parties, the foll~qing order is passed: 

"'rhe ·O.A. is, therefore, partly allowed. The impugned 

order dated 29.03.2001 {Annexure A/1), is quashed and 
tne respondents are directed to re-examine the matter 

and consider the case of applicant for compassionate 
ground appointment objectively and sympathetically. 

This direction shall be compliet with within a period 

of three months from the date of receipt of a copy of 

this order. No order as to costs. 

kumawat 



Part II and III destroyH 
tn my presence on .. c;8..r. .. Y •. ~ 0 "?­
under the supervision of 
section officer ( J ) as pel' 
order ated ... 'f..~ .... J(-~':/_ ... -;.. 


